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BEFORE THE HON'BLE NATIONAL GREEN TRIBT]NAL

WESTERN ZONE BENCH, PUNE

APPEAL NO.594 OF 2025

Rio-de-Goa Co-operative
Housing Society ...APPellant

Versus

Goa State Pollution Control Board Goa
& Ors. ...Respondents

TO THE APPEAL:

I Rohit Kothari, aged 40 years, the Authorized Signatory of

Respondent No. 2, having office address at E Block, Voltas Premises,

affirm and state as under

1. I am the Authorized Signatory of Respondent No. 2, having my

address as mentioned above and I am competent, authorized, and

able to depose the present Affidavit. I have perused and made myself

conversant with the contents and record pertaining to the present

Appeal and I am otherwise aware of the facts and circumstances of

the present case from personal knowledge as also office records and

thus, competent to depose the same.

Appellant, by way of the present Appeal, is challenging the

ctions dated 3'd September 2025 issued by Respondent No. l,

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENI XQJ

T B Kadam Marg, Chinchpokli, Mumbai- 400033, do hereby solemnly
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Goa State Pollution Control Board ("GSPCB',) under Section 33A

("Water Act") inter alia directing to close/suspend the operations

of Sewage Treatment Plant ("STP") installed in the Appellant,s

Society (annexed as Annexure A-9/Pg.l32 of the Appeal)

3. It is submitted that Respondent No. 2 is the developer who has

undertaken the construction of the Appellant Society's said project

and which has been handed over to the Appellant Society on 1't April

2023. There are no specific prayers sought as against Respondent

No. 2 in the captioned Appeal and the present Respondent No. 2 is

filing the present Reply for the limited purpose of bringing true and

correct facts on record and to assist this Hon'ble Tribunal in the

matter. I crave leave to file a further detailed affidavit/additional

affidavit along with supporting documents if the circumstances so

utset, I deny each and every averment made in the presente

t

which is contrary to and/or inconsistent with that which is

in the present Affidavit and humbly submit that nothing

contained in the Appeal shall be deemed to have been admitted by

or on behalf of the Respondent No. 2, merely for want of specific

of the Water (Prevention and Control of Pollution) Act, 1974
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traverse. I clarif, and submit that the averments made herein are rn

the alternative and without prejudice to one another

BRIEF BACKGROUND OF PRESENT RESPONDENT NO.2:

Respondent No. 2, was established in 1984 and is a closely held

public limited company and a subsidiary of Tata Sons Private

Limiled. Since 2006, Respondent No. 2 has evolved into one of the

fastest growing real estate development companies in India. With

primary business being development of properties in residential

sectors, the company's operations span across various aspects ofreal

estate development of properties in residential sectors, the

company's operations span across various aspects of real estate

development, such as land identification and acquisition, project

planning, designing, marketing and sales, project execution and

estate management

6. Respondent No. 2 has taken up the cause of the environment by

committing to develop certified green buildings, thus saving energy

forthe country. Some of its developments carried out by Respondent

NO .No. 2 are platinum and gold certified green developments by the

isaa fi6*;a p
oi9 I

?ai an Green Building Council (IGBC). Respondent No. 2 has

r,;
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ived various industry recognitions both in India and

5. Tata Housing Development Company Limited ("THI)CL"), i.e.

(; /
:.. I
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internationally for its landmark projects and contribution to the real

estate sector.

7. In the year 2010, Respondent No. 3 purchased parcel of land

admeasuring 19525 sq. mtrs. bearing Survey No. 2l5i I situated at

Village Sancoale, Taluka Mormugao, District South Goa ("said

Land") from the erstwhile owners vide Sale Deed dated 2nd August

2010 duly registered with the office of the Sub-Registrar of

Mormugao under Serial No. S. No. 1461110 and in view thereof,

Respondent No. 3 became the lawful owner and possessed of the

said Land having clear and marketable title to the said Land

8. Thereafter, Respondent No. 3 was desirous of developing the said

Land and constructing thereon a residential complex. On 25th July

ll the Collector South Goa District, Margao, Goa granted
\.

emrssion to use the said Land for residential purpose. On l2th April

s

,

2013; the Mormugao Planning and Development Authority, Vasco

Da Gama ("MPDA") granted development permission to the

Respondent No. 3 for construction of residential complex. On 30m

April2013, the office of the Village Panchayat, Sancoale issued to

license for carrying out construction on the said Land.

BRIEF FACTS:

i:

Respondent No. 3 construction license no. 2712013-14 granting
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9. Respondent No. 3 decided to develop the said Land jointly with an

experienced developer, being Respondent No. 2 and took up

developing project under the name and style of Rio De Goa (Tata

Housing Project) on the said Land ("said project")

l0.On 16'h March 2015,aJoint Development Agreement ("JDA") was

executed between Respondent No. 2 and Respondent No. 3 for

carrying out development of the said project as per terms and

of the Civil Registrar cum Sub Registrar, Taluka Mormugao under

serial no. 370 in Book- 1 for the year 2015 (annexed as Annexure A-

l/Pg. 30 of the Appeal)

I l.Pursuant to the JDA, Respondent No. 2, in strict compliance with

the extant statutory framework and applicable regulations, duly

obtained all requisite development permissions, sanctions, and

approvals from the competent authorities. A list of all permissions

obtained for the said project are listed below for ease ofreference:

NO

s)
o
(11

Sr.
No.

Date Permissions

(
\'

12.04.2013 Development Permission from Mormugao
Planning & Development Authority.

il
30.04.2013 Construction License from Vilage Panchayat,

Sancoale.
//3 27.05.2013 Provisional Fire NoC from Directorate of Fire

& Emergency Services.

I

conditions set out therein which was duly registered with the office
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07.05.2014 Consent to Establish ("CTE") was issued by
Respondent No. 1-GSPCB for the said project.

5 15.09.2014 Environment Clearance
Goa.

issued by SEIAA,

6 06.08.2015 Amendment to Environment Clearance granted
by Goa State Environment Impact Assessment
Authority.

07.08.2015 Consent to Establish ("CTE") was issued by
Respondent No. I-GSPCB for installation of
STP for the said project

8 25.08.2015 Building Plan approval issued
Planner, Town &. Country
Department, Govt. of Goa.

by Town
Planning

9 28.08.201s Technical Clearance was granted vide Order
bearing TCP permission No.
DHl5600l3lMTP/15/800 issued by the Town
and Country Planning Department for carrying
out construction of said ect

10. 08.09.2015 Amended Construction license bearing no.
2012015-16 issued by office of the Village
Panchayat Sancoale for (a) Construction of
Residential Project (Revision); and (b) Change
ofuse of (building/land).

IL 25.06.2019 Consent to Operate issued by Respondent No.
I-GSPCB for installation of STP for the said

aqqject.

{?
i' \r
\*\
&\,l

t.>

01.07.2019

I

Occupancy Certificate was issued under Ref.
No. VP/S/2019-201704 in respect of
"Construction of Housing Project for the
Building Block I to Building Block 14 of the
said project.

13. ;jos.ot.zotg Occupancy Certificate was issued under Ref.
No. VP/S/2019-201752 for Club House and
Swimming Pool of the said project

14. 13.fi.2020 Consent to Operate issued by GSPCB for
operation of STP for the said project.

15. 22.12.2021 Renewal to Consent to Operate issued by
GSPCB.

16. 04.10.2024 Renewal of Consent to Operate for the said
project issued in supersession of CTO dated
22.t2.202r.

4

7

prol
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Pursuant thereto, and in accordance with the terms and conditions

the said project. I crave leave to refer and rely on the aforesaid

documents as and when required.

l2.Upon receipt ofthe Occupancy Certificate in respect of the buildings

ofthe said project, Respondent No. 2 called upon and handed over

possession of various flats, apartments, tenements, units, premises

l3.On 15th December2022, Rio-de-Goa Co-operative Housing Society

Ltd., the Appellant herein, was registered as a Co-operative Housing

Society as per the provisions of the Goa Co-operative Housing

Society Rules, 2003

l4.Thereafter, Respondent No. 2 has put the Appellant Society in

possession of the said project, and the Appellant Society has

accepted the possession and therewith the responsibility for its

maintenance, repairs and upkeep since l't Apil2023. Since then,

the Appellant Society is solely in possession and liable to maintarn

said project including but not limited to the Club House,

mming pool, common areas, equipment, plant and machinery

ding the sewage treatment plant and all other parts of the said

thereof, Respondent No. 2 has lawfully undertaken and completed

in the said Buildings to the respective allottees.
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project at its own costs and responsibility. Hereto annexed and

marked as "Exh,!!!!1\" is a copy of handover letter dated 3l't March

2023 of handover of society office key and Letter dated 29th March

2023 for handover of STP and related documents.

l5.On l6th January 2024, Respondent No. 2 shared draft of the

conveyance deed to the Appellant Society to be executed by

Respondent No. 2 in favour of the Appellant Society. Thereafter,

Respondent No. 2 sent several reminders to the Appellant Society to

finalize the draft conveyance deed, however, the Appellant Society

has not been forthcoming in order to finalize the draft and get the

conveyance deed executed. Hereto annexed and marked as

"Exhibit-B-coll ' are copies of the several emails of Respondent

No. 2 addressed to Appellant Society for finalization of the

conveyance deed.

unication to Respondent No. I-GSPCB intimating that the

ect has been handed over to the Appellant Society as on l't

ri|2023 and requested Respondent No. I-GSPCB to update the

correspondence name and address on its file for future

correspondence. Hereto annexed and marked as "Exhibit-C" is a

lgth November 2024, Respondent No.2 addressed

rl
11

t

'j:.i {i
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copy of email dated I 9th November 2024 addressed by Respondent

No. 2 to Respondent No. I-GSPCB.

Allegations qua Sewage Treatment Plant

l7.The Appellant has alleged in the present appeal that there was failure

on the part of Respondent No. 2 for deficiencies in installation and

maintenance of the STP of the said project and that Respondent No.

2 is solely responsible for defending the STP installed by

Respondent No. 2. It is submitted that the Appellant has made bald

and vague allegations against Respondent No. 2 which is without

any basis and ought to be dismissed as frivolous.

l8.On 7th August 2015, Consent to Establish ("CTE") was issued by

Respondent No. I -GSPCB for installation of STP for the said project

2015, building plan approval was issued by Town Planner, Town &

Country Planning Department, Govt. of Goa. It is pertinent to note

the location of the STP for the said project was installed as per the

approved building plan dated 25th August 2015. On l5th September

and thereafter, EC was granted.

'!'.-,, . ,- -.\.,.fr)l:.r

:"-thf said project by the Environment Department, Govt. of Goa,l

'' ' , 
., 

*&.ein the installation of the STP was scrutinized and approved

(annexed as Annexure A-3/Pg. 109 of the Appeal). On 25th August
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l9.On 25th June 2019, Consent to Operate ("CTO") was issued by

Respondent No. 1-GSPCB for operation of STP for the said project

(annexed as Annexure A-4/Pg. 116 of the Appeat). On 13th

November 2020, further Consent to Operate was issued by

Respondent No. 1-GSPCB for operation of STP for the said project.

On22d December202l, renewal of CTO was issued by Respondent

No. 1-GSPCB for the said project

20.On l4th July 2022, Respondent No. 2 made an application for

renewal of CTO to Respondent No. I-GSPCB for the said project.

During the pendency of the aforesaid application for renewal of

CTO, one of the residents of the residential complex made a

said issue came to be resolved and on 4th October 2024, the

lication for renewal of CTO was accepted and extended by a

perio f 6 months from the date of its letter. Since, the said project

was over to the Appellant Society on l't April 2023, the

e after the renewal of CTO dated 4ft October 2024 is theco

*l ibility of the Appellant Society.

2l.On 29ft March 2023, a Show Cause Notice ("SCN") was issued by

Respondent No. I-GSPCB to the said project on the basis of a

complaint regarding the operations of the STP. Subsequently, the
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complaint made by Respondent No. 4. It is pertinent to note that

Respondent No. 4 is not a member of the Appellant Society and does

not reside in the said Society. On 5th May 2023, Respondent No. 2

replied to SCN dated 29th March 2023 received on l5th Apfl 2023

documents. Hereto annexed and marked as "[[![!!!" is a copy of

Reply dated 5m May 2023 without annexures.

22.On 27th October 2023, Respondent No. 2 received another SCN

regarding shifting of the STP due to alleged release of foul smell.

On l't, 3ta g22na November 2023, Respondent No. 2 gave detailed

response to the SCN dated 23'd October 2023 stating that the STP

was installed as per the building approval plan dated 25th August

2015 after due scrutiny and approval by the Environment

Department. Hereto annexed and marked as "Exhibit-E" is a copy

of Reply to SCN along with Building approval plan dated 25n

August 2015.

.On l5th November 2024 , Respondent No. 2 received two SCNs

ed l2'h November 2024 under Water Act and Air Act issued by

espondent No. I-GSPCB to the said project for purported

+

allegations against the functioning of the STP of the said project. On

giving an elaborate point-wise response along with supporting

dated 23'd October 2023 issued by Respondent No. I-GSPCB
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lgth November 2024, Respondent No. 2 duly replied to the said

SCNs dated 12th November 2024 (received on 15th November 2024)

giving their response along with supporting documents inter alia

intimating to Respondent No. I-GSPCB that the said project has

been handed to the Appellant. On 28th November 2024, Respondent

Hereto annexed and marked as "Exhibit-I" is a copy of Reply to

SCN dated lgth November 2024 "Exhibit-G" is a copy of email

dated 28th November 2024 of Respondent No. 2 to the Appellant

24.On 27ft October 2024, Respondent No. 2 received a letter lrom one

Mr. Arun Jaitley, a resident of the Appellant society and a relative

of Respondent No. 4 with certain concerns about STP of the said

project. On27th December 2024, Respondent No. 2 gave a detailed

reply to the said letter providing factual clarifications pertaining to

the installation, functioning, and compliance of STP. Hereto

and marked as "[[!b,!t-H" is a copy of Letter dated27h

er 2024 issued by Respondent No. 2.

May 2025,Respondent No. 2 received Directions dated 16ft

Apil 2025 issued by Respondent No. I-GSPCB under Section 33A

of the Water Act regarding the STP installed in the said project and

directions to pay an amount of Rs. 1,73,25,000/- as environmental

No. 2 also intimated the Appellant to take up the issue forward.
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compensation to Respondent No. I-GSPCB. On 7tr May 2025,

Respondent No. 2 requested Respondent No. l-GSPCB for time to

give a reply tothe said directions. On 26th May 2025, Respondent

No. 2 duly responded to the Directions dated l6th April 2025

bringing the correct facts on record. Respondent No. 2, therefore,

has continued to cooperate with Respondent No. I-GSPCB by

bringing true facts on record and at all points ensured environmental

compliance and adherence to the directions of Respondent No.l-

GSPCB. Hereto annexed and marked as "@I" is a copy of

Reply dated 26th }ilay 2025 of Respondent No. 2.

26.It is also apposite to mention that there has been no complaints from

any of the residents of the project while Respondent No. 2 was

carrying out the construction of the said project and based on

customer feedback received from the residents regarding the issue

of foul smell from STP, most of the residents did not have any

grievance related to the STP. Therefore, during the period when the

STP of the said project was operated by Respondent No. 2, there has

been no grievance or issues raised, except alleged grievances

ghted by one of the members/residents, being an isolated

9,'i;r rIr -'
ro.4 wherein his views were/are in stark departure from the views

J

9dq.',

other residents.

t
I
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27.The installation of STP and associated infrastructure is a mandatory

requirement under the applicable environment and construction

laws. In the present case, the STP for the said project has been

installed as per permissions granted, in accordance with law and

after approval from the concerned authority. The locationr'capacity

of the STP was also pre-approved by the Environment Department

as well as the concerned Building Permission departrnent. In

compliance with all the requirements, Respondent No. 2 has

completed the construction of the said project, including the

installation and commissioning of STP, and having done so, the

Occupation Certificate was issued for the said project

28.It is reiterated that the management and day-to-day aflairs and

operations of the Project, including STP and other common

facilities, have been handed over to the Appellant Society formed by

the residents/allottees. The Appellant is in exclusive control of the

common areas, services, and operations, including the STP, since 1't

Apil2023. Thus, all conditions related to STP and issuance ofCTO,

etc. are to be complied by the Appellant together with the regulatory

*

a

*

|')

o-ft

compliances that are applicable to the operations of the STP.
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29.It is pertinent to note that the Appellant has been deliberately

avoiding and neglecting to execute the Conveyance Deed for the

finalize the same. Therefore, the formal conveyance of the land or

common area of the said project is pending for the reasons solely

attributable to the Appellant Society and the lack of a formal

conveyance which is attributable to the Appellant Society cannot

imply continued responsibility for operational issues, particularly

when Respondent No.2 is not operating or maintaining STP or any

other aspect of the said Project. The Appellant has also filed

proceedings before National Consumer Disputes Redressal

Committee ("NCDRC") regarding certain issues of the said project

including the issue of STP, wherein no reliefs have been granted and

the same is presently pending.

30.In view of the aforesaid, it is abundantly clear that Respondent No.

2',s responsibility was limited to the design and initial

commissioning of the STP in accordance with the sanctioned plans

NU

I within the purview of the Appellant Society. It is submitted that

spondent No. 2 has not committed any breach of the applicable

tatutory provisions and, consequently, cannot be fastened with

x'

said project despite several reminders from Respondent No. 2 to

and applicable norms after handover, any operation related issues

!

*
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liability for any alleged non-compliance of the directions contained

in the impugned notices. Respondent No. 2 cannot be held

responsible for any purported violation arising out of, or in relation

to, the operation and maintenance of the STP, nor for any notice

issued prior to, or in connection therewith.

3l.Respondent No.2 states that the present Respondent will not be

dealing with the Appeal in seriatim more particularly since the entire

dealt with and answered in terms of the above. Respondent No. 2,

however, expressly craves leave to file an additional Affidavit

dealing with the Appeal in a paragraph-wise manner, if the

32.In view of the above facts and circumstances, all allegations made

by the Appellant as against Respondent No. 2 ought to be

disregarded and dismissed as frivolous.

Solemnly affirmed at 0 ,"$

+ For TATA HO U SING DEVELOPI'{ENT C OTIPAT{YIIUED
:s

Dated this t{il day

Respondent No. 2

g't
2
os'"fl

$,"$
:x

orised$glldflb$

o
\

Advocates Respondent No. 2 Before me

bogey of allegations and contentions raise in the Appeal have been

circumstances so warrant.

n
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VERIFICATION

signatory of Respondent No. 2, do hereby state that I have submitted

this Affidavit on solemn affirmation and oath. I have verified that the

facts are true to my personal knowledge. I have not suppressed any

material fact knolvn to me and relevant to this matter.

Date;
r\'

Place: Mumbai

ii lA H,USING DEVEL0PMEIII C0MPAI{Y l'lllltrD

ndtroriseOsrgnahfiF\

a^

Deponent

Respondent No. 2

NOTED & REGISTEREO

;,. ro./.6l.h.pag. H0...1.9.9.

-:;.',i ll

t

BEFCRE ME

HASA!\I. F*.ZAND}
I{giAEY

Govennne*t sf lndia
Itlumbei&Pa[gk Di5t

1 e FEB 2020
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&
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l.r,

Dirr.
diar7Mna sr.l

ll h3P
q

&arbmuM {9649oNeR s :rsionrnI
|.,1Y
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OTARIAL
NI AL

I, Rohit Kothari, aged 40 years, Indian Inhabitant, the authorised

q@ hoza

FEB 2O2O
v

$1

i
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Tel 022 6661 4444 Fax 022 6661 4452 email thdcsec@tatarealty.in Website www.tatahousing.com   

CIN U45300MH1942PLC003573 

 

 

Ref. no: LOA/008/West/2024-25 

LETTER OF AUTHORITY 

TO ALL TO WHOM THESE PRESENTS SHALL COME I, SANJAY DUTT, of 

Mumbai, Indian Inhabitant (hereinafter called "the Grantor"), Managing Director and 

Chief Executive Officer of TATA HOUSING DEVELOPMENT COMPANY 

LIMITED (hereinafter referred to as "the Company") registered under the provisions of 

the Companies Act, 1956 having its registered office at 'E' Block, Voltas Premises, T. 

B. Kadam Marg, Chinchpokli, Mumbai 400 033, SEND GREETINGS: 

WHEREAS under a Power of Attorney dated 3rd May, 2018, the Company has inter alia 

authorized the Grantor, Mr. Sanjay Dutt, to appoint and substitute from time to time, 

any person or persons to act under or in the place of the said attorney in respect of all 

or any of the powers, authorities and matters stated therein. 

AND WHEREAS by the said Power of Attorney dated 3rd May, 2018, Mr. Sanjay Dutt, 

in his capacity as the Attorney of the Company, is entitled to substitute and appoint 

from time to time any person or persons to act on and behalf of the Company in respect 

of all or any of the matters mentioned in the said Power of Attorney. 
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E Block Voltas Premises T B Kadam Marg Chinchpokli Mumbai 400 033 India 
Tel 022 6661 4444 Fax 022 6661 4452 email thdcsec@tatarealty.in Website www.tatahousing.com  

CIN U45300MH1942PLC003573 

AND WHEREAS the Grantor is desirous of appointing some fit and proper person to 

act as the Constituted Attorney of the Company for the purposes hereinafter mentioned. 

In the aforesaid circumstances, the Company, through its Managing Director and Chief 

Executive Officer, Mr. Sanjay Dutt, do hereby nominates, constitutes, appoints and 

authorizes the following, severally: 

1. Kamal Kant Sehgal (Vice President - Corporate Relations)

2. Sanjay Pratap Singh (Assistant Vice President – Project Management)

3. Anshul Gupta (Consultant – Legal)

4. Aadil Johar Sham (Senior Manager – Legal)

5. Drishti Dattani (Manager - Legal)

6. Rohit Kothari (Deputy General Manager - Sales & Marketing

7. Saurabh Chadha (Assistant General Manager - Sales & Marketing)

8. Koushik Banerjee (Assistant General Manager - Project Management)

(Hereinafter referred to as "Authorized Representatives") to be the true and lawful 

Authorized Representatives of the Company in fact and at law and in the name and on 

behalf of the Company to represent the Company and to deal, correspond with and 

perform the following acts, deeds, matters and things namely: 

1. To commence, carry on, prosecute and defend all suits, actions and proceedings,

including civil suits, criminal actions/complaints, petitions, appeals before
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appellate bodies or tribunals and all other legal proceedings (civil or criminal) 

that may be necessary to protect and enforce and defend the interests and rights 

of the Company. 

2. To sign, declare, swear, affirm and file on behalf of the Company, the legal 

proceedings in all courts, tribunals and other judicial, quasi-judicial fora, any 

commission, tribunal and any other concerned authority (civil or criminal), all 

Vakalatnamas, plaints, suits, civil / criminal complaints, writ petitions, special 

leave petitions, written statements, revision applications, appeals, civil 

applications, interim applications, counter-claims, set offs, undertakings, 

declarations, affidavits, defences, submissions, applications, accounts and all 

other papers and proceedings as may be necessary and to give evidence in any 

court of law (civil and/or criminal) including but not limited to all RERA 

Authorities and all Adjudicating Officers, all RERA Appellate Tribunals, 

National Consumer Disputes Redressal Commission, Delhi, all Consumer 

Forums, all State Commissions of India, all High Courts of India, Hon'ble 

Supreme Court of India, all District Courts I Forums and Session Courts of India, 

all Chief Metropolitan Magistrates, all District Courts, any Judicial Court of 

India, any Forum and/or Commission, any Tribunals and any other judicial and 

quasi-judicial authorities including but not limited to Economics Offences Wing,  

266



 
 

 

E Block Voltas Premises T B Kadam Marg Chinchpokli Mumbai 400 033 India 
Tel 022 6661 4444 Fax 022 6661 4452 email thdcsec@tatarealty.in Website www.tatahousing.com   

CIN U45300MH1942PLC003573 
 

 

Crime Branch, All CM Grievances Cell and any other concerned Authorities in 

the exercise of the powers and authorities contained herein. 

3. To make necessary application on behalf of the Company to the court (civil and 

/ or criminal) for settlement of the disputes with the customers and or with any 

third party, executing the deed of settlement, deed of extinguishment with the 

customers of the Company and/ or with third party. Further, to sign all necessary 

letters/ application/ any deeds and documents for withdrawal of the legal 

proceedings filed by or against the Company and/or filing consent terms for 

settlement of the disputes/ withdrawal of legal proceedings filed by or against 

the Company. 

4. To make necessary application on behalf of the Company to court (civil and/ or 

criminal) to withdraw any monies deposited in the court (as per the direction of 

the court) and accept and acknowledge the same on behalf of the Company. 

5. To obtain and execute decrees / awards to receive money and or obtain 

possession of properties in execution of decrees / awards, provide receipts and 

discharge thereof as may be necessary in the exercise of authorities contained 

herein. 

6. To sign, attest, verify and execute and to file and receive back all papers, 

applications, documents, affidavits, deeds, and all other instruments lawful, 

necessary or proper to carry into effects any of the authorities hereby given. 
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7. To appoint and authorize advocates, solicitors, and other professionals and 

persons as may be required. 

AND GENERALLY to do and perform or cause to be done and performed all acts, 

deeds, matters and things necessary or expedient in relation to the above as fully and 

effectually in all respects as the Company itself or the Grantor himself could do by law. 

This Letter of Authority shall be valid with effect from the date of execution hereof and 

stand cancelled and revoked on termination of the services and/ or resignation and/ or 

transfer of the said Authorized Representatives. 

Dated this 10th day of June 2025. 

For Tata Housing Development Company Limited 

 

Mr. Sanjay Dutt 

Managing Director & Chief Executive Officer 

Sanjay 
Dutt

Digitally signed 
by Sanjay Dutt 
Date: 2025.06.10 
18:14:13 +05'30'
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1

From: Ruchika Luha <ruchikaluha@tatarealty.in>
Sent: 15 July 2025 15:52
To: rdgsocietymanager@gmail.com; riodegoachsltd@gmail.com
Cc: Vikas Singh; Aadil Sham
Subject: FW: Draft Conveyance of Rio De Goa - 15.01.2024
Attachments: Deed of Conveyance - Goa - 15.01.2023.doc; Rio de Goa_ Annexures C- Building 

blocks_ 27-12-2023.pdf; Rio de Goa_ Annexures F- Said Land _ 10-1-2024.pdf; 
Annexure E - Rio-De-Goa-Registration Certificate-15.12.2022.pdf; Rio de Goa_ 
Annexures A- Larger Land_ 27-12-2023.pdf; Rio de Goa_ Annexures B- ODP 
portion_ 27-12-2023.pdf

Importance: High

Dear Sirs / Ma`am, 
 
Please find attach the draft conveyance along with the Annexure`s.  
 
Request to kindly send over your queries at the earliest.  
 
Regards, 
Ruchika 
 
 

     

From: Ruchika Luha <ruchikaluha@tatarealty.in>  
Sent: Monday, September 9, 2024 5:35 PM 
To: rdgsocietymanager@gmail.com; riodegoachsltd@gmail.com 
Cc: Sarosh Tata <saroshtata@tatarealty.in>; Vikas Singh <vikasksingh@tatarealty.in>; Amit Poojari 
<amitpoojari@tatarealty.in> 
Subject: FW: Draft Conveyance of Rio De Goa - 15.01.2024 
Importance: High 
 
Dear Sirs / Ma`am, 
 
Please find attach the draft conveyance along with the Annexure`s.  
 
Request to kindly send over your queries at the earliest.  
 
Regards, 
Ruchika 
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From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: Thursday, August 29, 2024 12:19 PM 
To: rdgsocietymanager@gmail.com; riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Vikas Singh <vikasksingh@tatarealty.in>; Amit Poojari 
<amitpoojari@tatarealty.in> 
Subject: FW: Draft Conveyance of Rio De Goa - 15.01.2024 
Importance: High 
 
 
Dear Sirs / Ma`am, 
 
Please find attach the draft conveyance along with necessary annexures for your review. 
As this document directly impacts your interests, we kindly await your feedback at the earliest. 
 
Thank you for your prompt attention to this matter.  
 
Thanks n Regards, 
Sarosh Tata 
 
 

     

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: Thursday, August 1, 2024 12:22 PM 
To: rdgsocietymanager@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Vikas Singh <vikasksingh@tatarealty.in>; Amit Poojari 
<amitpoojari@tatarealty.in> 
Subject: FW: Draft Conveyance of Rio De Goa - 15.01.2024 
Importance: High 
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Dear Sirs / Ma`am, 
 
Please find attach the draft conveyance along with necessary annexures for your review. 
As this document directly impacts your interests, we kindly request your careful consideration and feedback. 
 
Thank you for your prompt attention to this matter.  
 
Thanks n Regards, 
Sarosh Tata 
 
 
From: Ruchika Luha <ruchikaluha@tatarealty.in>  
Sent: Friday, July 12, 2024 11:03 AM 
To: rdgsocietymanager@gmail.com 
Cc: Sarosh Tata <saroshtata@tatarealty.in> 
Subject: FW: Draft Conveyance of Rio De Goa - 15.01.2024 
Importance: High 
 
Dear Sirs / Ma`am, 
 
Please find attach the draft conveyance along with the Annexure`s.  
 
Request to kindly send over your queries at the earliest.  
 
Regards, 
Ruchika 
 
 

     

From: Ruchika Luha  
Sent: Friday, June 28, 2024 12:33 PM 
To: Rio-De-Goa Society Manager <rdgsocietymanager@gmail.com> 
Cc: Sarosh Tata <saroshtata@tatarealty.in> 
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Subject: FW: Draft Conveyance of Rio De Goa - 15.01.2024 
Importance: High 
 
Dear Sirs / Ma`am, 
 
Please find attach the draft conveyance along with the Annexure`s.  
 
Request to kindly send over your queries at the earliest.  
 
Regards, 
Ruchika 
 

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: Tuesday, January 16, 2024 9:15 AM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: Draft Conveyance of Rio De Goa - 15.01.2024 
Importance: High 
 
Dear Sirs / Ma`am, 
 
Please find attach the draft conveyance along with the Annexure`s.  
 
Request to kindly send over your queries at the earliest.  
 
Thanks n Regards, 
Sarosh Tata 

  

Disclaimer: The Information contained and transmitted by this E-mail along with attachments, if any, 
may contain privileged, proprietary, and confidential material and is intended solely for the use of the 
individual or entity to which it is addressed. If you have erroneously received this message, please 
delete it immediately and notify the sender. If you are not the intended recipient, you are further 
notified that any use, distribution, transmission, printing, copying or dissemination of this information 
in any manner is strictly prohibited. The opinion expressed in this mail are those of the sender, and 
not necessarily reflect those of Tata Realty and Infrastructure Limited  
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From: Ruchika Luha <ruchikaluha@tatarealty.in>
Sent: 02 May 2025 15:14
To: riodegoachsltd@gmail.com
Cc: Vikas Singh; Prakash Devadiga; Drishti Dattani
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 - Reminder 13

Dear Mr. Tiwari, 
 
Reminder 14 
 
Good Afternoon !! 
 
You are requested to extend your support and co-operation for timely conclusion of the Conveyance. 
 
Please review the draft of conveyance deed and let us have your confirmation on the draft.  
 
This will be a crucial first step in order for us to kickstart the official procedures. 
 
We look forward to your prompt reply. 
 
Regards 
Ruchika 
 
 

     

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: Monday, January 13, 2025 4:46 PM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in>; Prakash Devadiga 
<PrakashDevadiga@tatarealty.in> 
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 - Reminder 13 
Importance: High 
 
Dear Mr. Tiwari, 
 
Reminder 13 
 
Good Afternoon !! 
You are requested to extend your support and co-operation for timely conclusion of the Conveyance. 
 
Please review the draft of conveyance deed and let us have your confirmation on the draft.  
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This will be a crucial first step in order for us to kickstart the official procedures. 
 
We look forward to your prompt reply. 
 
Regards 
Sarosh Tata 
 
 

     

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: 17 December 2024 08:31 PM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in>; Prakash Devadiga 
<PrakashDevadiga@tatarealty.in> 
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 - Reminder 12 
Importance: High 
 
 
Dear Mr. Tiwari, 
 
Reminder 12 
 
Good Afternoon !! 
You are requested to extend your support and co-operation for timely conclusion of the Conveyance. 
 
Please review the draft of conveyance deed and let us have your confirmation on the draft.  
This will be a crucial first step in order for us to kickstart the official procedures. 
 
We look forward to your prompt reply. 
 
Regards 
Sarosh Tata 
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From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: 09 December 2024 03:45 PM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 - Reminder 11 
Importance: High 
 
 
Dear Mr. Tiwari, 
 
Reminder 11 
 
Good Afternoon !! 
You are requested to extend your support and co-operation for timely conclusion of the Conveyance. 
 
Please review the draft of conveyance deed and let us have your confirmation on the draft.  
This will be a crucial first step in order for us to kickstart the official procedures. 
 
We look forward to your prompt reply. 
 
Regards 
Sarosh Tata 
 
 

     

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: 28 November 2024 03:21 PM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 - Reminder 10 
Importance: High 
 
 
Dear Mr. Tiwari, 
 
Reminder 10 
 
Good Afternoon !! 
You are requested to extend your support and co-operation for timely conclusion of the Conveyance. 
 
Please review the draft of conveyance deed and let us have your confirmation on the draft.  
This will be a crucial first step in order for us to kickstart the official procedures. 
 
We look forward to your prompt reply. 
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Regards 
Sarosh Tata 
 
 

     

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: 18 November 2024 02:59 PM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 - Reminder 9 
Importance: High 
 
 
Dear Mr. Tiwari, 
 
Reminder 9 
 
Good Afternoon !! 
You are requested to extend your support and co-operation for timely conclusion of the Conveyance. 
 
Please review the draft of conveyance deed and let us have your confirmation on the draft.  
This will be a crucial first step in order for us to kickstart the official procedures. 
 
We look forward to your prompt reply. 
 
Regards 
Sarosh Tata 
 
 

     

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: 08 November 2024 02:56 PM 
To: riodegoachsltd@gmail.com 
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Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 / Reply 05.02.2024 - Reminder 8 
Importance: High 
 
 
Dear Mr. Tiwari, 
 
Reminder 8 
 
Good Afternoon !! 
You are requested to extend your support and co-operation for timely conclusion of the Conveyance. 
 
Please review the draft of conveyance deed and let us have your confirmation on the draft.  
This will be a crucial first step in order for us to kickstart the official procedures. 
 
We look forward to your prompt reply. 
 
Regards 
Sarosh Tata 
 
 

     

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: 29 October 2024 04:40 PM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 / Reply 05.02.2024 - Reminder 7 
Importance: High 
 
 
Dear Mr. Tiwari, 
 
Good Afternoon !! 
 
You are requested to extend your support and co-operation for timely conclusion of the 
Conveyance. 
 
Please review the draft of conveyance deed and let us have your confirmation on the draft.  
This will be a crucial first step in order for us to kickstart the official procedures. 
 
We look forward to your prompt reply. 
 
Regards 
Sarosh Tata 

279



6

 
 
     

 

     

     

From: Rio-De Goa CHS Ltd <riodegoachsltd@gmail.com>  
Sent: 18 October 2024 03:32 PM 
To: Sarosh Tata <saroshtata@tatarealty.in> 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: Re: Draft Conveyance of Rio De Goa - 15.01.2024 / Reply 05.02.2024 
 

“External email. Open with Caution” 

Dear Mr. Sarosh Tata,  
 Why do you call it 5th reminder sir when we have been responding to your email on the subject 
requesting you to please consider providing a clause in the proposed deed granting Society immunity 
against past period liabilities on matters such as STP, Fire protection etc. We reiterate that we are 
very keen  to have the conveyance executed.  I hope you will accept our very reasonable request so 
that the draft of the conveyance deed is finalized. 
Thanks & regards, 
S C Tiwari 
Chairman 
 
On behalf of Rio-De-Goa CHS Ltd.  
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------------------------------------------------------------------------------------------------------ 

The content of this email is intended for the person or entity to which it is addressed only. This email may contain confidential information. If you are not the 
person to whom this message is addressed, be aware that any use, reproduction, or distribution of this message is strictly prohibited. If you received this in 
error, please contact the sender and immediately delete this email and any attachments. 

 
 
 
On Mon, Oct 14, 2024 at 11:10 AM Sarosh Tata <saroshtata@tatarealty.in> wrote: 

  

Dear Mr. Tiwari, 

  

Reminder Email 5. 

  

I am writing to reiterate our previous request for your final comments on the conveyance draft. 

As you are aware, we have been following up on this matter for several months now and the process 
has been unduly delayed due to internal complications from your end.  

  

The conveyance of land and building is a separate and independent matter altogether.  

We request you to extend your support and co-operation in completing the conveyance in favour of 
the Society at the earliest.  

  

Please devote your attention in this direction and provide your feedback and confirmation on the 
draft conveyance deed shared with you earlier so that the process may be expedited. 

Should you require any further clarification or wish to discuss the conveyance deed in detail, please 
do not hesitate to contact us at your convenience. 

  

Thanks n Regards 

Sarosh Tata 
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From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: 07 October 2024 03:17 PM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: RE: Draft Conveyance of Rio De Goa - 15.01.2024 / Reply 05.02.2024 
Importance: High 

  

Dear Mr. Tiwari, 

  

Reminder Email 4. 

Please be reminded that Tata Housing has completed the handover process of the entire property to 
the Society.  

In this connection, your kind notice is drawn to the duly signed Settlement letter by the Secretary 
and the Treasurer.  

Furthermore, please also be informed that all financial matter between Tata Housing and the society 
have been fully settled. 

The water connection work has also been completed together with the necessary approvals and 
connection from the concern authorities. 

  

Given the above, Tata Housing has completely exited the Rio De Goa site and fulfilled all 
responsibilities related to its operation and management. 
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The conveyance of land and building is a separate and independent matter altogether. We request 
you to extend your support and co-operation in completing the conveyance in favor of the Society at 
the earliest. Please devote your attention in this direction and provide your feedback and 
confirmation on the draft conveyance deed shared with you earlier so that the process may be 
expedited. 

Should you require any further clarification or wish to discuss the conveyance deed in detail, please 
do not hesitate to contact us at your convenience. 

  

Thank you for your co-operation. 

  

Regards 

Sarosh Tata 

  

  

 

     

From: Sarosh Tata <saroshtata@tatarealty.in>  
Sent: 05 February 2024 10:52 AM 
To: riodegoachsltd@gmail.com 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: FW: Draft Conveyance of Rio De Goa - 15.01.2024 / Reply 05.02.2024 
Importance: High 
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Dear Mr. Tiwari, 

  

Please be reminded that Tata Housing has completed the handover process of the entire property to the 
Society.  

In this connection, your kind notice is drawn to the duly signed Settlement letter by the Secretary and the 
Treasurer.  

Furthermore, please also be informed that all financial matter between Tata Housing and the society have 
been fully settled. 

The water connection work has also been completed together with the necessary approvals and connection 
from the concern authorities. 

  

Given the above, Tata Housing has completely exited the Rio De Goa site and fulfilled all responsibilities 
related to its operation and management. 

  

The conveyance of land and building is a separate and independent matter altogether. We request you to 
extend your support and co-operation in completing the conveyance in favor of the Society at the earliest. 
Please devote your attention in this direction and provide your feedback and confirmation on the draft 
conveyance deed shared with you earlier so that the process may be expedited. 

Should you require any further clarification or wish to discuss the conveyance deed in detail, please do not 
hesitate to contact us at your convenience. 

  

Thank you for your co-operation. 

  

Regards 

Sarosh Tata 
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From: Rio-De Goa CHS Ltd <riodegoachsltd@gmail.com>  
Sent: Tuesday, January 23, 2024 4:24 PM 
To: Sarosh Tata <saroshtata@tatarealty.in> 
Cc: Ruchika Luha <ruchikaluha@tatarealty.in>; Amit Poojari <amitpoojari@tatarealty.in> 
Subject: Re: Draft Conveyance of Rio De Goa - 15.01.2024 

  

“External email. Open with Caution” 

Dear Mr Sarosh Tata, 

  

-Thanks for your mail which was discussed in the meeting of the Provisional Management 
Committee held on 21.01. 2024. Basus discussion in that meeting I request you to please take all 
action pending at your end as regards handover of documents and physical handover. The process 
of financial handover has just commenced and we need to seek confirmation of the data sent by you 
from each apartment owner and take other steps to satisfy ourselves about the working sent by you. 

You have not yet completed the essential obligation of obtaining adequate water supply connection 
in relation to 639 apartments. Further the owners of Rio-De-Goa need to be indemnified by you as 
regards pollution control, fire-fighting and pest control. etc. 

In short, we request you to kindly complete expeditiously all pending matters at your end, and allow 
us to examine to our satisfaction the financial statements sent by you. Thereafter we may take up 
Conveyance deed at an opportune time at the earliest. 

Thanks & regards, 

Yours sincerely, 

S C Tiwari 

Chairman  

Rio-De-Goa CHS Ltd. 

.---------------------------------------------------------------------------------------------------- 

285



12

The content of this email is intended for the person or entity to which it is addressed only. This email may contain confidential information. If you are not the 
person to whom this message is addressed, be aware that any use, reproduction, or distribution of this message is strictly prohibited. If you received this in 
error, please contact the sender and immediately delete this email and any attachments. 

  

  

  

On Tue, Jan 16, 2024 at 9:15 AM Sarosh Tata <saroshtata@tatarealty.in> wrote: 

Dear Sirs / Ma`am, 

  

Please find attach the draft conveyance along with the Annexure`s.  

  

Request to kindly send over your queries at the earliest.  

  

Thanks n Regards, 

Sarosh Tata 

  

Disclaimer: The Information contained and transmitted by this E-mail along with attachments, if any, 
may contain privileged, proprietary, and confidential material and is intended solely for the use of the 
individual or entity to which it is addressed. If you have erroneously received this message, please 
delete it immediately and notify the sender. If you are not the intended recipient, you are further 
notified that any use, distribution, transmission, printing, copying or dissemination of this information 
in any manner is strictly prohibited. The opinion expressed in this mail are those of the sender, and 
not necessarily reflect those of Tata Realty and Infrastructure Limited  
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From: Ruchika Luha <ruchikaluha@tatarealty.in>
Sent: 19 November 2024 12:16
To: mail.gspcb@gov.in
Cc: Sarosh Tata
Subject: RE: Directions under section 33(A) and 31(A)

 
 
 
 

To, 
The Member Secretary 
Goa State Pollution Control Board, 
Near Pilerne Industrail Estate, 
Opp. Saligao Seminary,                                                                                                                 
Saligao -Bardez Goa -403511 
 
Subject: Request for noting change of correspondence address and entity name.  
 
We wish to bring to your kind attention that the society for Tata Housing`s Rio de Goa project has 
been formally registered as of 15.12.2022 under the name and style of Rio-De-Goa Co-
operative Housing Society Limited. As of 01.04.2023 the society has taken responsibility of the 
entire property including its systems, such as the sewage treatment plant from Tata Housing. 
 
The handover has been duly recorded in a handover letter signed by representative of the 
Society. 
 
Given the change in responsibility, we respectfully request the Goa State Pollution Control Board 
to update the correspondence name and address on its file for future correspondence, as follows: 
 
Entity name: Rio-De-Goa Co-operative Housing Society Limited 
Correspondence address: Rio-De-Goa Co-operative Housing Society Limited, Near: M.E.S College, 
Vidya Nagar, Post Office: Zuari Nagar, District: South Goa, Goa - 403726. 
Email address: riodegoachsltd@gmail.com 
 
(Chairman / Secretary Name: Mr. Subhash Tiwari/Mr. Sriharsha) 
 
Thank you for your attention and assistance in this matter. 
 
Regards, 
Ruchika 
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From: Ruchika Luha <ruchikaluha@tatarealty.in>
Sent: 22 November 2023 11:06
To: ms-gspcb.goa@nic.in; chairman-gspcb.goa@nic.in; mail.gspcb@gov.in
Cc: Sarosh Tata; Santosh Mhadgut; Ruchika Luha
Subject: RE: Show Cause Notice (SCN) bearing no. 2024/GSPCB/OTHER/11880/Tech/15845 

Dated 23 October 2023.
Attachments: GOA-STP drawings approved (002).pdf

Dear Sir, 

In continuation to my email dated 1st Nov-23 to you on the Show Cause Notice (SCN) issued by your office dated 23 
October 2023. We hereby further attach snapshot of the Building Plan approval dated 25 Aug 2015 issued by Town 
Planner, Town & Country Planning Dept., Govt. of Goa., wherein location of STP is shown on the plan. Please note 
that based on this approved plan, we have constructed STP for our Project. 

Request you make a note of the same and oblige. 

Regards 

Ruchika 

From: Ruchika Luha  
Sent: Wednesday, November 22, 2023 10:54 AM 
To: ms-gspcb.goa@nic.in; chairman-gspcb.goa@nic.in; mail.gspcb@gov.in 
Cc: Sarosh Tata ; Santosh Mhadgut ; Ruchika Luha  
Subject: RE: Show Cause Notice (SCN) bearing no. 2024/GSPCB/OTHER/11880/Tech/15845 Dated 23 October 2023. 
 

Dear Sir, 

In continuation to my email dated 1st Nov-23 to you on the Show Cause Notice (SCN) issued by your office dated 23 
October 2023. We hereby further attach snapshot of the Building Plan approval dated 25 Aug 2015 issued by Town 
Planner, Town & Country Planning Dept., Govt. of Goa., wherein location of STP is shown on the plan. Please note 
that based on this approved plan, we have constructed STP for our Project. 

Request you make a note of the same and oblige. 

Regards 

Ruchika 
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From: Ruchika Luha <ruchikaluha@tatarealty.in>  
Sent: Friday, November 3, 2023 5:53 PM 
To: ms-gspcb.goa@nic.in; chairman-gspcb.goa@nic.in; mail.gspcb@gov.in 
Cc: Sarosh Tata <saroshtata@tatarealty.in>; Santosh Mhadgut <santoshmhadgut@tatarealty.in> 
Subject: RE: Show Cause Notice (SCN) bearing no. 2024/GSPCB/OTHER/11880/Tech/15845 Dated 23 October 2023. 
 

Dear Sir, 

In continuation to my email dated 1st Nov-23 to you on the Show Cause Notice (SCN) issued by your office dated 23 
October 2023. We hereby further attach snapshot of the Building Plan approval dated 25 Aug 2015 issued by Town 
Planner, Town & Country Planning Dept., Govt. of Goa., wherein location of STP is shown on the plan. Please note 
that based on this approved plan, we have constructed STP for our Project. 

Request you make a note of the same and oblige. 

Regards 

Ruchika 

From: Ruchika Luha <ruchikaluha@tatarealty.in>  
Sent: Wednesday, November 1, 2023 3:34 PM 
To: ms-gspcb.goa@nic.in; chairman-gspcb.goa@nic.in; mail.gspcb@gov.in 
Cc: Sarosh Tata <saroshtata@tatarealty.in>; Santosh Mhadgut <santoshmhadgut@tatarealty.in> 
Subject: Show Cause Notice (SCN) bearing no. 2024/GSPCB/OTHER/11880/Tech/15845 Dated 23 October 2023. 
 

To,  
Member Secretary  
Goa State Pollution Control Board,  
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Nr. Pilerne Industrial Estate, 
Opp. Saligao Seminary, 
Saligao - Bardez Goa - 403511 
 

Sub: Reply to Show Cause Notice (SCN) issued under section 33(A) read with section 25 of the Water 
(Prevention and Control of Pollution) Act, 1974 and under section 31(A) read with section 21 of the 
Air (Prevention and Control of Pollution Act), 1981. 

Ref: Show Cause Notice (SCN) bearing no. 2024/GSPCB/OTHER/11880/Tech/15845 Dated 23 October 2023.

Respected Madam, 

With reference to the above subject, we are in receipt of the captioned show cause notice dated 23 October 2023, 
received by us through email on 27 October 2023. Kindly treat this letter as our reply to your above referred Show 
Cause Notice. 

As mentioned in the said notice, to verify the claims made by the complainant, we would hereby state and submit the 
following: 

1. Previous correspondence and response of Tata Housing Development Company Ltd., (hereinafter referred 
as “THDC”) 

In response to previous Show Cause Notice dated 29 March 2023, by its letter dated 05 May 2023, THDC has 
given an elaborate point-wise response along with supporting documents. We repeat and reiterate the 
contents thereof and the same shall be treated as incorporated in this letter by reference. For ease of 
reference, an acknowledged copy of the said letter dated 05 May 2023 issued by THDC is annexed to this 
letter and marked Annexure “I”. 

 
2. Absence from attending personal hearing dated 7 June 2023 on the notice issued by Goa State Pollution 

Control Board (GPCB):  
 

a. Rio De Goa (Project), a Project developed by THDC was in receipt of a letter dated 29 May 2023 from 
GPCB by post on 3 June 2023 to attend the personal hearing on 7 June 2023 by 4 pm with regards to 
complain regarding foul smell from Sewerage Treatment Plant (STP) installed in the referred Project. 
Our office bearers have personally visited GPCB office on 6 June 2023 to meet the Chairman, GPCB 
seeking additional time of 2 weeks for the personal hearing, given the limited time available for 
concerned technical officials based at our Head Office in Mumbai to prepare and travel since this 
notice was served on a very short notice. Our duly acknowledged letter dated 6 June 2023 seeking 
reasonable extension is attached as Annexure II. 
 

b. Subsequently, our team patiently waited for communications from GPCB for attending the personal 
hearing till 4 September 2023 and visited your office on 5 September 2023. On our visit we met Mrs.
Nandan Prabhudessai who assured that the intimation will be sent by GPCB for personal hearing. We 
also requested Mrs. Prabhudessai to give us 10 days prior intimation as our technical team will have 
to travel from Mumbai which was agreed by GPCB officers. We had also shared email id of the 
concerned team member from THDC office. 
 

c. Surprisingly, on 27 September 2023, Mr. Patil (Chairman) from GPCB office called us at 5 pm to 
ascertain the reason for not attending the personal hearing by THDC. To this, our office representative, 
Ms. Ruchika has informed GPCB that we have not received any intimation to attend the personal 
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hearing on the subject matter. Mr. Patil from GPCB office informed that THDC was intimated through 
e-mail. Consequently, THDC officials visited GPCB office the very next day i.e., on 28 September 2023 
to inquire about the reasons for non-receipt of emails. It was found that the email id mentioned by 
GPCB officers (i.e., ruchikaluha@tatareality.in) was incorrect, whereas the correct email id is 
ruchikaluha@tatarealty.in due, to which THDC has not received any intimation for hearing. We 
further met Dr. Shamila Monteiro (Member Secretary, GPCB) and explained that THDC has not 
received any intimation for personal hearing scheduled on 27 September 2023 as the mail id 
mentioned was incorrect and requested GPCB to reschedule the said hearing. However, our request 
for rescheduling the personal hearing was not accepted by GPCB and we were informed that GPCB 
has already taken a decision on the said matter without an opportunity of hearing and in the 
absence of THDC representatives and hence, our say on the subject matter was not recorded by 
GPCB in any manner and decision was passed without following basic principles of natural justice. 
We would also like to inform your office that we have not received any courier or postal letter on 
conducting such hearing from GPCB office on the subject matter. 

 
3. Action plan on shifting of STP due to release of foul smell:  

 
It is pertinent to note that the Sewage treatment Plant (STP) was installed in accordance with prior approval 
from Competent Authority. Pursuant thereto the Occupation Certificate was issued on 1.07.2019 and Club 
House on 05.07.2019 by the Competent Authority. There has not been a single complain from any of the 
residents on the issues that are being now brought up at this stage for the reasons best known to them and 
/ or to harass THDC. 
 
We hereby attach as Annexure III, as customers feedback forms collected over a period of three months 
from January-March 2023 on the referred foul smell issue raised by the complainant. The attached feedback 
clearly states that there is no such foul smell imitating from the STP and the Residents are totally satisfied 
with the services we are providing. 
 
It may be noted from the feedback forms that substantial part of the negative feedback has been given by 
the complainant, (his representative and their respective family members) as against a huge majority of 
residents that have asserted the absence of any foul smell emanating from the STP at any point of time. 
 
That apart, it is important for all of us to note that STP is installed after due process of scrutiny & has been 
approved by Environment Department while granting Environment Clearance for the Project. The location / 
capacity of the said STP is pre-approved by Environment Department and Building permission department. 
In accordance to that THDC has completed the construction, received Occupation Certificate and given 
possession to customers. 

 
4. Regular compliances and testing by THDC: 

 
Since the commissioning of the STP, THDC has been regularly complying with the applicable guidelines in 
connection with the operation of STP. Monthly test reports were regularly obtained from Sadekar Enviro 
Engineers Pvt. Ltd. There is not a single instance of deviation from the applicable guidelines indicating that 
the STP was being operated within the given compliance parameters on a regular basis. Moreover, all the 
test reports have been submitted to the Board and was readily available for its scrutiny at all times. Needless 
to state that the reports submitted on behalf of THDC to the Board was found to be satisfactory and 
therefore, Consent for Establishment and Consent for Operation was issued by the Board from time to time. 
Given the consistent compliant history, it will be acute injustice to THDC if the proposed punitive action is 
pressed further by the Board.  

 
 

5. Inadequate documents in support/ shortcoming in procedure 
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Without prejudice to our abovementioned contentions, we have not been provided with any test report 
showing the alleged deviations from permissible limits. In the absence of any analysis of samples purported 
to be collected from the inspection site, fair opportunity to present our case has not been provided. There 
is no material on record to show the alleged deviations from permissible limits. Even otherwise, given the 
unchallenged history of compliances maintained by THDC and further validated by successive monthly 
reports of an independent third party laboratory, there is no valid ground to take any punitive actions much 
less the actions for which cause is sought to be shown.  

 
6. Handing over of Project to Society: 

 
In addition to the above, please note that THDC has already handed over the affairs and management of the 
referred Project including the day-to-day operations of STP to the Rio-De-Goa Co-operative Housing Society 
Limited (“Society”) with effect from 01 April 2023. Given the foregoing, all issues concerning the operations 
of the STP with effect from 01 April 2023 may kindly be taken up with the Society. We hereby attach letters 
executed by THDC with the Society on the handover of Society affairs as Annexure IV. 
 

 
7. Given the above and previous explanations extended to your kind office in this regard, please appreciate 

that no situation arises for the levy of any penalty/ compensation as stated in the show cause notice dated 
23 October 2023. Hence, it is humbly requested that the proposed action as set out in the Show Cause Notice 
bearing no. 2024/GSPCB/OTHER/11880/Tech/15845 Dated 23 October 2023 as against THDC may kindly be 
dropped in the interest of justice and fair play.  

 
8. We hereby conclude our submission and request a meeting with yourself on the subject matter to present 

our case for a fair and comprehensive hearing. 
 

9. Please inform us a suitable date for this meeting. 
 

10. We look forward for meeting date from Goa State Pollution Control Board. 
 

Yours truly, 

For Tata Housing Development Company Ltd. 

 

 

Encl.: As above 
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From: Ruchika Luha <ruchikaluha@tatarealty.in>
Sent: 28 November 2024 14:50
To: Rio-De-Goa Society Manager
Cc: Sarosh Tata
Subject: GSPCB Order for RDG Society
Attachments: printerrowi@tatarealty.in_20241123_162452.pdf

Dear Mr. Tiwari, 
 
Greetings! 
 
Please find attached letter submitted at GPCB oƯice against the clause mentioned in the CTO 
renewal. 
We would request society to take it up forward. The GPCB oƯicial has confirmed for a visit to site 
.Request  you to connect with the GPCB oƯicial Mr. Siddhant Prabhudesai @ 8007878043. 
 
 
Regards, 
Ruchika  
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